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‘Placement agency’ busted in
Delhi, four minors rescued

Abhay@timesofindia.com

New Delhi: In a joint opera-
tion by Delhi and Jharkhand
police, four minor girls were on
Monday rescued from a ‘place-
ment agency’ accommodation
in northwest Delhi's Shakur-
pur. They told cops they were
brought to the city to be emplo-
yed as domestic helpers.

According to sources, a
human trafficking case was
registered in Sahebganj,
Jharkhand, in 2023. The in-
vestigating team came to Del-
hi after tracing the victim to
Shakurpur. With the help of
the anti-human trafficking
unit of Delhi Police crime
branch, Jharkhand Police rai-
ded the place. Although they
did not find the girl they came
to rescue, they found four
other teenagers.

According to police, all fo-
ur girls, aged between 15 and

Jharkhand Police,
along with Delhi
Police, raided the
place. Although they
did not find the girl
they came to rescue,
they found four
other teenagers

16, are from Jharkhand’s Sa-
hibganj and Godda districts.
A senior police officer said le-
gal action will be taken on the
basis of the minors’ medical
examinations and recorded
statements. National Human
Rights Commission (NHRC)
has also taken cognisance of
the matter and written to the
DCP concerned, requesting
anactiontakenreport.
Virender Kumar, from the
NGO Mission Mukti Fo-
undation, which assisted iIn
the operation, said while two

of the girls were brought to
Delhi just two days ago, the
other two had been missing
fortwo years.

“They worked as domestic
helpers in houses and were
then brought back by the
agent to be employed elsewhe-
re. The girls were not paid sa-
laries for their work. Instead,
the placement agency owner
allegedly took the wages me-
antfor them,” said Kumar.

Last month, four minor
girls were rescued from vario-
us locations across the natio-
nal capital. In Feb, four mi-
nors were rescued and an alle-
ged trafficker was apprehen-
ded. While two of the girls
worked as domestic helpersin
Rohini for over a year without
receiving any pay, the other
two were brought from Jhark-
hand, one intended for work
in Jaipur and the other in Del-
hi, said police.
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t to Baladev Jew shrine

Warns coercive action
against K'pada DM, SP

For not

submitting ATR
RAJESHBEHERA W Kendrapada

The National Human
Rights Commission (NHRC),
taking the prevalent situation
in the famous Baladev Jew
Temple in Kendrapada town
seriously, recently issued the
final reminder once again to
the district Collector and the
Superintendent of Police,
Kendrapada, to submit an ac-
tion taken report (ATR) within
a period of four weeks, failing
which the Commission may
initiate coercive process U/S
13 of the Protection of Human
Rights Act, 1993.

The Commission earlier on
May 5 had directed the au-
thorities to submit the ATR,
which had not been received
even after the lapse of the
stipulated period.

Moved by a petition filed by
activist late Radhakanta
Tripathy, the NHRC had
passed the order.

Tripathy in his petition had
alleged that the condition of
the 400 years' old Baldeview
Temple had deteriorated due
to negligence by the Temple

Endowment Trust Board, lo-
cal police, and district au-
thorities, leading to unhy-
gienic conditions, including
filthy toilets, rise in alcohol
consumption, and anti-social
activities within the temple
premises.

Tripathy further had al-
leged that despite multiple
complaints and directives for
renovation, the temple re-
mains in a state of neglect, vio-
lating the religious sentiments
and basic human rights of the
devotees.

The Sub-Collector-cum-the
president of Baladevjew
Temple Endowment Trust
Board has not been taking the
issue seriously, he had alleged.

He had requested the Com-
mission to investigate the case
in detail by a team of officials
with regard to ensure renova-
tion and beautification of the
temple at the earliest, to open
a police beat house inside the
temple and to take steps for
engaging police personnel
round the clock to ensure the
safety and sanctity of the
shrine. But the DM and SP of
the district had failed to sub-
mit an ATR in this regard.
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THE POLICE LINE WE NEED TO CROSS |

HE brutal custodial death of
27-year-old temple security
guard Ajith Kumar in Tamil
Nadu last month forced the
country toconfront an uncom-
fortable truth: custodial tor-
ture is not an aberration, but
a systemic feature of policing in India.
According to the autopsy report, there
were more than 40 injuries on his body,
pointing to sustained and deliberate as-
sault. In a moment of judicial candour,
the Madurai bench of the Madras High
Court described it as “police-organised
crime” and concluded that “a state has
killed its own citizen™. That tone is neces
sary and speaks to the scale of the rot.
The state acted swiftly in the immedi-
ate aftermath. Five policemen were ar-
rested, six others were suspended and a
judicial inquiry was ordered under
strict timelines. The Tamil Nadu gov-
ernment offered compensation: 25 lakh
and a government job for Ajith's broth-
er, and a parcel of land. The case was
also handed over to the CBL
Yet, for all the official gestures, Tamil
Nadu’s record on custodial violence re-
mains deeply troubling. Between 2016
and 2021, there were 478 custodial
deaths, with perpetrators not convicted
in the vast majority of cases. In 2022
alone, at least 12 more cases surfaced.
The accused cops behind the infamous
2023 Ambasamudram custodial torture
case, in which detainees were report-
edly assaulted with iron rods and had
their teeth smashed, are on active duty.
The national figures paint an even
grimmer picture. According to the Na-
tional Human Rights Commission, there
were over 2,300 custodial deaths—2,152in
Jjudicial custody and 155 in police custo-
dy—in India in 2021-22, Over the last six
years, Uttar Pradesh alone has reported
2,630 custodial deaths, the highest in the
country, while Tamil Nadu recorded the
highest cases among the southern states.
Overall, there were 11,650 deaths in cus-
tody in India between 2016 and 2022, a
staggering figure for a democracy
What is most disturbing is the near-
total absence of justice. A 2023 analysis
of NHRC and gover nment data reveals
between 2017 and 2022, only 345 magiste-
rial inquiries were ordered nationwide
into custodial deaths, resulting in just
123 arrests. Charges were filed only in
79 cases. There were no convictions. In
Tamil Nadu alone, 39 such inquiries
were conducted during this period,
none leading to conviction. The legal
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machinery, it seems, is built to shield
the perpetrators, not to deliver justice.

The situation is no better in other
states. In Chhattisgarh, the high court
recently awarded 22 lakh as compensa-
tion to the mother of a young man beat-
en to death in custody—an act of re-
dress, not deterrence. In Jharkhand,
widespread protests erupted after
35-year-old Meraj Ansari was allegedly
tortured to death by a cybercrime unit.
These incidents, like countless others,
are quickly absorbed into the collective
amnesia of public discourse, until the
next body surfaces,

Custodial deaths inindia are

often linked to caste, dass and
community. We need a legal system
todeliver justice to thoseon the
margins, not shield the perpetrators.
Every wstodial death should trigger

an FIR and an independent probe,
not aninternal review

=]

Custodial violence in India is not
merely a law and order issue: it is fun-
damentally linked to caste, class and
community. NHRC data reveals that 71
percent of custodial deaths between
1996 and 2018 involved detainees from
poor or vulnerable backgrounds. The
over-policing of Dalit and Adivasi com-
munities is no accident—it is rooted in
the deeply hierarchical nature of Indi-
an law enforcement.

Ajith Kumar's death is no aberra-
tion-— it followed the institutional script.
Taken on mere suspicion, tortured in
custody and cremated with alarming
haste, his erasure illustrates the brutal
efficiency with which the state can ex-
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Folicy anatyyt and Nationel Coordinator,
Students for Liberty (East India)

tinguish the lives of those on the mar-
gins. It marks the intersection of eco-
nomic precarity, social discrimination,
and unchecked impunity

This custodial death crisis demands
more than reform—it requires a rupture.
Change must begin at arrest: enforcea-
ble detention protocols, constant judicial
oversight, recorded interrogations and
medical checks must be mandatory. Eve-
1y custodial death should trigger an FIR
and an independent probe, not an inter-
nal review. Fast-track courts must re-
place bureaucratic delay. A public, disag-
gregated database and regular andits by
SC/ST and civil society groups are es-
sential to transparency and oversight.

Justice must also be reparative. Vic-
tims’ families deserve immediate com-
pensation and long-term support. Police
training must be rooted in constitution-
al rights and anti-caste ethics. Institu-
tions like the NHRC need prosecutorial
powers and procedural sabotage must
attract criminal lability.

A democracy cannot sustain itself
when fear supplants trust in its guardi-
ans. The right to life is not earned through
compliance, nordoes dignity expireat the
threshold of custody Ajith Kumar’s death
exposes a state too willing to obscure the
truth with silence. Without systemic re-
form, independent oversight, and a fun-
damental reimagining of policing, such
tragedies will remain fleeting ruptures,
memorialised not as reckonings, but as
forgotten footnotes.

India is at a moral and constitutional
inflection point. It can do nothing and
aid the normalisation of custodial vio-
lence, or it can reaffirm, with clarity
and conviction, that the deprivation of
liberty must never entail the forfeiture
of life. The true measure of a republic
lies not in its indulgence of the power-
ful, but in its unwavering commitment
to the dignity and protection of the pow-
erless. Justice, if it is to retain meaning
beyond rhetoric, must extend to Ajith
Kumar and to the countless others
whose lives are extinguished without
record, recourse or remembrance,

(Views are personal)
{Tweets @ens _socialis)
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THE POLICE LINE WE NEED TO CROSS |

HE brutal custodial death of
27-year-old temple security
guard Ajith Kumar in Tamil
Nadu last month forced the
country toconfront an uncom-
fortable truth: custodial tor-
ture is not an aberration, but
a systemic feature of policing in India.
According to the autopsy report, there
were more than 40 injuries on his body,
pointing to sustained and deliberate as-
sault. In a moment of judicial candour,
the Madurai bench of the Madras High
Court described it as “police-organised
crime” and concluded that “a state has
killed its own citizen™. That tone is neces
sary and speaks to the scale of the rot.
The state acted swiftly in the immedi-
ate aftermath. Five policemen were ar-
rested, six others were suspended and a
judicial inquiry was ordered under
strict timelines. The Tamil Nadu gov-
ernment offered compensation: 25 lakh
and a government job for Ajith's broth-
er, and a parcel of land. The case was
also handed over to the CBL
Yet, for all the official gestures, Tamil
Nadu’s record on custodial violence re-
mains deeply troubling. Between 2016
and 2021, there were 478 custodial
deaths, with perpetrators not convicted
in the vast majority of cases. In 2022
alone, at least 12 more cases surfaced.
The accused cops behind the infamous
2023 Ambasamudram custodial torture
case, in which detainees were report-
edly assaulted with iron rods and had
their teeth smashed, are on active duty.
The national figures paint an even
grimmer picture. According to the Na-
tional Human Rights Commission, there
were over 2,300 custodial deaths—2,152in
Jjudicial custody and 155 in police custo-
dy—in India in 2021-22, Over the last six
years, Uttar Pradesh alone has reported
2,630 custodial deaths, the highest in the
country, while Tamil Nadu recorded the
highest cases among the southern states.
Overall, there were 11,650 deaths in cus-
tody in India between 2016 and 2022, a
staggering figure for a democracy
What is most disturbing is the near-
total absence of justice. A 2023 analysis
of NHRC and gover nment data reveals
between 2017 and 2022, only 345 magiste-
rial inquiries were ordered nationwide
into custodial deaths, resulting in just
123 arrests. Charges were filed only in
79 cases. There were no convictions. In
Tamil Nadu alone, 39 such inquiries
were conducted during this period,
none leading to conviction. The legal
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machinery, it seems, is built to shield
the perpetrators, not to deliver justice.

The situation is no better in other
states. In Chhattisgarh, the high court
recently awarded 22 lakh as compensa-
tion to the mother of a young man beat-
en to death in custody—an act of re-
dress, not deterrence. In Jharkhand,
widespread protests erupted after
35-year-old Meraj Ansari was allegedly
tortured to death by a cybercrime unit.
These incidents, like countless others,
are quickly absorbed into the collective
amnesia of public discourse, until the
next body surfaces,

Custodial deaths inindia are

often linked to caste, dass and
community. We need a legal system
todeliver justice to thoseon the
margins, not shield the perpetrators.
Every wstodial death should trigger

an FIR and an independent probe,
not aninternal review
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Custodial violence in India is not
merely a law and order issue: it is fun-
damentally linked to caste, class and
community. NHRC data reveals that 71
percent of custodial deaths between
1996 and 2018 involved detainees from
poor or vulnerable backgrounds. The
over-policing of Dalit and Adivasi com-
munities is no accident—it is rooted in
the deeply hierarchical nature of Indi-
an law enforcement.

Ajith Kumar's death is no aberra-
tion-— it followed the institutional script.
Taken on mere suspicion, tortured in
custody and cremated with alarming
haste, his erasure illustrates the brutal
efficiency with which the state can ex-
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tinguish the lives of those on the mar-
gins. It marks the intersection of eco-
nomic precarity, social discrimination,
and unchecked impunity

This custodial death crisis demands
more than reform—it requires a rupture.
Change must begin at arrest: enforcea-
ble detention protocols, constant judicial
oversight, recorded interrogations and
medical checks must be mandatory. Eve-
1y custodial death should trigger an FIR
and an independent probe, not an inter-
nal review. Fast-track courts must re-
place bureaucratic delay. A public, disag-
gregated database and regular andits by
SC/ST and civil society groups are es-
sential to transparency and oversight.

Justice must also be reparative. Vic-
tims’ families deserve immediate com-
pensation and long-term support. Police
training must be rooted in constitution-
al rights and anti-caste ethics. Institu-
tions like the NHRC need prosecutorial
powers and procedural sabotage must
attract criminal lability.

A democracy cannot sustain itself
when fear supplants trust in its guardi-
ans. The right to life is not earned through
compliance, nordoes dignity expireat the
threshold of custody Ajith Kumar’s death
exposes a state too willing to obscure the
truth with silence. Without systemic re-
form, independent oversight, and a fun-
damental reimagining of policing, such
tragedies will remain fleeting ruptures,
memorialised not as reckonings, but as
forgotten footnotes.

India is at a moral and constitutional
inflection point. It can do nothing and
aid the normalisation of custodial vio-
lence, or it can reaffirm, with clarity
and conviction, that the deprivation of
liberty must never entail the forfeiture
of life. The true measure of a republic
lies not in its indulgence of the power-
ful, but in its unwavering commitment
to the dignity and protection of the pow-
erless. Justice, if it is to retain meaning
beyond rhetoric, must extend to Ajith
Kumar and to the countless others
whose lives are extinguished without
record, recourse or remembrance,

(Views are personal)
{Tweets @ens _socialis)
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File FIR against
Delhi vioggers
defaming Islam:
Muslim body

FPJNews Service

MLUMBA

Hazrat Khwaja Garib Nawaz
Welfare Association has
written to the National
Human Rights Commission
(NHRC) complaining about
alleged uploading of videos
defaming Islam. It has also
asked NHRC to issue orders o
law enforcement agencies to
investigate the complaints
and file FIRs Yusuf Ansari of
the Association sald he is
shocked that police have not
taken action against the cul-
prits.

The Association also asked
Muslims based in Mumbai to
file complaints with the
police against the vloggers
who have made statements
defaming Islam, its prophet
Muhammad, and the holy
book, Koran

On Tuesday, a complaint
was filed at Shivaji Nagar
police station against four
persons based in Delhi The
complaint, filed by Zakir
Hussain Mustafa Shaikh, a
resident of the area, stated
that the vloggers have made
defamatory remarks in
videos released on social
media over the last six
months. “We want to follow
the law and respect the con-
stitution. We have the police,
especially those in Delhi, to
file FIRs against the culprits,”
said Shaikh

“We have asked Muslim
arganisations in Delhi w0 (e
complaints. That has not hap-
pened We are gathering sup-
port in Mumbai to get the
police to file FIRs" said Ansari.
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Four minor girls rescued from ‘placement agency’ in Delhi in joint police operation

https://timesofindia.indiatimes.com/city/delhi/four-minor-girls-rescued-from-placement-
agency-in-delhi-in-joint-police-operation/articleshow/122864981.cms

TNN | Jul 24, 2025, 05.01 AM IST

New Delhi: In a joint operation by Delhi and Jharkhand police, four minor girls were on
Monday rescued from a placement agency accommodation in northwest Delhi's
Shakurpur. They told cops they were brought to the city to be employed as domestic
helpers.

According to sources, a human trafficking case was registered in Sahebganj, Jharkhand,
in 2023. The investigating team came to Delhi after tracing the victim to Shakurpur. With
the help of the anti-human trafficking unit of Delhi Police crime branch, Jharkhand Police
raided the place. Although they did not find the girl they came to rescue, they found four
other teenagers.

According to police, all four girls, aged between 15 and 16, are from Jharkhand's
Sahibganj and Godda districts. A senior police officer said legal action will be taken on
the basis of the minors' medical examinations and recorded statements. National Human
Rights Commission (NHRC) has also taken cognisance of the matter and written to the
DCP concerned, requesting an action taken report.

Virender Kumar, from the NGO Mission Mukti Foundation, which assisted in the
operation, said while two of the girls were brought to Delhi just two days ago, the other
two had been missing for two years.

"They worked as domestic helpers in houses and were then brought back by the agent to
be employed elsewhere. The girls were not paid salaries for their work. Instead, the
placement agency owner allegedly took the wages meant for them," said Kumar.

Last month, four minor girls were rescued from various locations across the national
capital. In Feb, four minors were rescued and an alleged trafficker was apprehended.
While two of the girls worked as domestic helpers in Rohini for over a year without
receiving any pay, the other two were brought from Jharkhand, one intended for work in
Jaipur and the other in Delhi, said police.
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Custodial deaths: The police line we need to cross

Custodial deaths in India are often linked to caste, class and community. We need a legal
system to deliver justice to those on the margins, not shield the perpetrators.

https://www.newindianexpress.com/opinions/2025/Jul/23/custodial-deaths-the-police-
line-we-need-to-cross

Amal Chandra | Updated on: 24 Jul 2025, 12:00 am

4 min read

The brutal custodial death of 27-year-old temple security guard Ajith Kumar in Tamil Nadu
last month forced the country to confront an uncomfortable truth: custodial torture is not
an aberration, but a systemic feature of policing in India.

According to the autopsy report, there were more than 40 injuries on his body, pointing to
sustained and deliberate assault. In a moment of judicial candour, the Madurai bench of
the Madras High Court described it as “police-organised crime” and concluded that “a
state has killed its own citizen”. That tone is necessary and speaks to the scale of the rot.

The state acted swiftly in the immediate aftermath. Five policemen were arrested, six
others were suspended and a judicial inquiry was ordered under strict timelines. The
Tamil Nadu government offered compensation: %5 lakh and a government job for Ajith’s
brother, and a parcel of land. The case was also handed over to the CBI.

Yet, for all the official gestures, Tamil Nadu’s record on custodial violence remains deeply
troubling. Between 2016 and 2021, there were 478 custodial deaths, with perpetrators
not convicted in the vast majority of cases. In 2022 alone, at least 12 more cases
surfaced. The accused cops behind the infamous 2023 Ambasamudram custodial torture
case, in which detainees were reportedly assaulted with iron rods and had their teeth
smashed, are on active duty.

The national figures paint an even grimmer picture. According to the National Human
Rights Commission, there were over 2,300 custodial deaths—2,152 in judicial custody
and 155 in police custody—in India in 2021-22. Over the last six years, Uttar Pradesh
alone has reported 2,630 custodial deaths, the highest in the country, while Tamil Nadu
recorded the highest cases among the southern states. Overall, there were 11,650 deaths
in custody in India between 2016 and 2022, a staggering figure for a democracy.

What is most disturbing is the near-total absence of justice. A 2023 analysis of NHRC
and government data reveals between 2017 and 2022, only 345 magisterial inquiries
were ordered nationwide into custodial deaths, resulting in just 123 arrests. Charges were
filed only in 79 cases. There were no convictions. In Tamil Nadu alone, 39 such inquiries
were conducted during this period, none leading to conviction. The legal machinery, it
seems, is built to shield the perpetrators, not to deliver justice.
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The situation is no better in other states. In Chhattisgarh, the high court recently awarded
%2 lakh as compensation to the mother of a young man beaten to death in custody—an
act of redress, not deterrence. In Jharkhand, widespread protests erupted after 35-year-
old Meraj Ansari was allegedly tortured to death by a cybercrime unit. These incidents,
like countless others, are quickly absorbed into the collective amnesia of public discourse,
until the next body surfaces.

Custodial violence in India is not merely a law and order issue: it is fundamentally linked
to caste, class and community. NHRC data reveals that 71 percent of custodial deaths
between 1996 and 2018 involved detainees from poor or vulnerable backgrounds. The
over-policing of Dalit and Adivasi communities is no accident—it is rooted in the deeply
hierarchical nature of Indian law enforcement. Ajith Kumar’s death is no aberration—it
followed the institutional script. Taken on mere suspicion, tortured in custody and
cremated with alarming haste, his erasure illustrates the brutal efficiency with which the
state can extinguish the lives of those on the margins. It marks the intersection of
economic precarity, social discrimination, and unchecked impunity.

This custodial death crisis demands more than reform—it requires a rupture. Change
must begin at arrest: enforceable detention protocols, constant judicial oversight,
recorded interrogations and medical checks must be mandatory. Every custodial death
should trigger an FIR and an independent probe, not an internal review. Fast-track courts
must replace bureaucratic delay. A public, disaggregated database and regular audits by
SC/ST and civil society groups are essential to transparency and oversight.

Justice must also be reparative. Victims’ families deserve immediate compensation and
long-term support. Police training must be rooted in constitutional rights and anti-caste
ethics. Institutions like the NHRC need prosecutorial powers and procedural sabotage
must attract criminal liability. A democracy cannot sustain itself when fear supplants trust
in its guardians. The right to life is not earned through compliance, nor does dignity expire
at the threshold of custody. Ajith Kumar’s death exposes a state too willing to obscure the
truth with silence. Without systemic reform, independent oversight, and a fundamental
reimagining of policing, such tragedies will remain fleeting ruptures, memorialised not as
reckonings, but as forgotten footnotes.

India is at a moral and constitutional inflection point. It can do nothing and aid the
normalisation of custodial violence, or it can reaffirm, with clarity and conviction, that the
deprivation of liberty must never entail the forfeiture of life. The true measure of a republic
lies not in its indulgence of the powerful, but in its unwavering commitment to the dignity
and protection of the powerless. Justice, if it is to retain meaning beyond rhetoric, must
extend to Ajith Kumar and to the countless others whose lives are extinguished without
record, recourse or remembrance.

Amal Chandra | Policy analyst and National Coordinator, Students for Liberty (East India)

(Views are personal)
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NHRC Odisha Open Hearing 2025: 144 Cases Heard, Rs.28 Lakh Relief
Recommended

https://odishabarta.com/nhrc-odisha-open-hearing-2025-144-cases-heard-rs-28-lakh-
relief-recommended/

July 23, 2025

11 hr ago odishabarta

Bhubaneswar : The National Human Rights Commission (NHRC), India, has concluded
its two-day Odisha Open Hearing and Camp Sitting in Bhubaneswar, during which it
heard 144 cases and recommended approximately Rs. 28 lakh in monetary relief for
victims of human rights violations in the state.

The NHRC Chairperson, Justice V. Ramasubramanian, alongside Members Justice (Dr.)
Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani oversaw the proceedings, which
included the Secretary General, Bharat Lal, Registrar (Law) Joginder Singh, senior
government officials, and the complainants.

The cases reviewed covered a wide range of issues, including custodial deaths, fatalities
in state-run homes, children dying in hospitals due to fire, drowning incidents, dog bites,
child trafficking, denial of basic human amenities, crimes against women (including rape),
crimes against children, missing persons, police atrocities, suicides, non-registration of
FIRs by the police, and electrocution cases.

The Commission issued various directives, including granting pensions, providing interim
relief of Rs. 15,000, and offering other social welfare benefits to a senior tribal woman. It
also expedited police investigations and urged the filing of charge sheets in multiple
cases, as well as recommended compensations of Rs. 4 lakh each to the next of kin of
five workers who died in a hazardous cracker factory.

After hearings, the Commission closed 38 cases based on the testimonies of
complainants and state officers. Additionally, three cases were closed after the concerned
officers submitted compliance reports with proof of payment, as recommended by the
Commission.

The NHRC noted that compensation under the Victim Compensation Scheme, totalling
Rs. 1 crore, was pending in 25 cases. It met with the Member Secretary of the Odisha
State Legal Services, who ensured that these cases would be resolved promptly.

Following the hearings, the Commission convened a meeting with the Chief Secretary,
Director General of Police, and senior officials from the Odisha Government to discuss
various human rights issues. Topics included crimes against women and children, deaths
from snake bites, trafficking during the COVID-19 pandemic, flood-related problems in
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parts of Odisha, and human rights violations linked to the practice of witchcraft and
sorcery. The Commission appreciated the compliance of state officials with its directives.

The NHRC stressed the need for timely action reports on various advisories related to
mental health, bonded labour, and the right to food and safety. The Chief Secretary
assured full compliance in this regard.

The Commission also engaged with representatives from civil society, NGOs, and human
rights defenders. A moment of silence was observed in memory of Odisha’s respected
Human Rights Defender and Advocate, Shri Radhakanta Tripathy, who was recognised
for his unwavering commitment to justice and equality, positively impacting countless lives
throughout Odisha. Attendees raised concerns regarding human rights education, police
reforms, and issues faced by transgender individuals regarding access to education and
identity documents. NGOs and human rights defenders welcomed the NHRC'’s initiative
to connect with them and discuss ways to enhance human rights in the country.

NHRC Chairperson Justice V. Ramasubramanian emphasised the importance of ongoing
collaboration between NGOs, human rights defenders, and the Commission in
strengthening human rights throughout the nation. He announced that complaints
regarding human rights violations can be filed online at hrcnet.nic.in. The Commission
commended the work of NGOs and human rights defenders in the state and encouraged
them to continue their efforts without fear or favour.

Finally, the Commission briefed the media on the outcomes of the Camp Sitting and Open
Hearing.
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NHRC, India Concludes Two-Day Odisha Open Hearing and Camp Sitting
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Shalini Singh July 23, 2025Last Updated: July 23, 2025

2 minutes read

The National Human Rights Commission (NHRC) of India has wrapped up a two-day
Open Hearing and Camp sitting in Bhubaneswar, Odisha, where it addressed 144 cases
of human rights violations. The commission recommended approximately ¥28 lakh in
relief for the victims. Led by NHRC Chairperson Justice V. Ramasubramanian, the panel
also discussed various pressing issues, including custodial deaths, child trafficking, and
police misconduct, while engaging with state officials and civil society representatives.

Overview of Cases Addressed

During the two-day hearing, the NHRC examined a wide range of cases that highlighted
serious human rights concerns in Odisha. These included custodial deaths, fatalities in
state-run homes, and tragic incidents involving children, such as deaths in hospitals due
to fire and drowning. The commission also looked into cases of stray dog bites, child
trafficking, and crimes against women, including rape. Other significant issues included
missing persons, police atrocities, and non-registration of FIRs by law enforcement. The
NHRC’s comprehensive approach aimed to address these violations and ensure justice
for the affected individuals.

Recommendations and Relief Measures

The NHRC issued several directives during the hearings, including the provision of
pensions and interim relief of ¥15,000 to a senior tribal woman. In addition, the
commission expedited police investigations and mandated the filing of chargesheets in
multiple cases. Notably, it recommended compensation of ¥4 lakh each to the families of
five workers who tragically lost their lives while working in a hazardous cracker factory.
The commission also closed 38 cases after hearing from complainants and relevant
officers, with three additional cases closed following compliance reports that confirmed
the payment of recommended compensation.

Engagement with State Officials and Civil Society

Following the hearings, the NHRC held discussions with senior officials from the Odisha
government, including the Chief Secretary and the Director General of Police. The
meeting focused on various human rights issues, such as crimes against women and
children, deaths from snake bites, and trafficking during the COVID-19 pandemic.
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The commission expressed appreciation for the compliance of state functionaries with its
directives. Furthermore, the NHRC emphasized the importance of timely action on
advisories related to mental health, bonded labor, and the right to food and safety.

Collaboration with NGOs and Human Rights Defenders

The NHRC also interacted with representatives from civil society, NGOs,
and human rights defenders, acknowledging the contributions of the late Shri Radhakanta
Tripathy, a prominent human rights advocate in Odisha. The discussions highlighted
various issues, including human rights education and the challenges faced by
transgender individuals regarding access to education and identity documents. NHRC
Chairperson Justice V. Ramasubramanian underscored the significance of collaboration
with NGOs and human rights defenders in strengthening human rights protections across
the country. The commission encouraged ongoing engagement and assured that
complaints of human rights violations can be filed online, reinforcing its commitment to
justice for all victims.
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NHRC recommends Rs 28 lakh relief, flags rising crimes against women in state
during Bhubaneswar camp

The team appreciated the state functionaries for complying with the directions of the
Commission.

https://www.newindianexpress.com/cities/bhubaneswar/2025/Jul/23/nhrc-recommends-
rs-28-lakh-relief-flags-rising-crimes-against-women-in-state-during-bhubaneswar-camp

Express News Service | Updated on: 23 Jul 2025, 10:35 am
2 min read

BHUBANESWAR: Amid rising cases of sexual harassment and violence against women
in Odisha, the National Human Rights Commission (NHRC) convened a meeting with the
state government on different aspects of human rights, emphasising timely submission of
action taken report (ATR) and compliance with its recommendations.

During its two-day camp sitting in the state capital which concluded on Tuesday, the
Commission led by chairperson Justice V Ramasubramanian also recommended "28 lakh
as relief to the victims of human rights violations in the state. A total of 144 cases were
heard.

“A meeting with the chief secretary, DGP and other senior officers of the state government
was conducted on June 21 on various aspects of human rights. Issues including crime
against women, crime against children, deaths due to snakebite, trafficking during Covid
period, problems due to flood situation in parts of Odisha and human rights violation due
to practice of witchcraft were discussed,” the Commission authorities informed.

They further appreciated the state functionaries for complying with the directions of the
Commission. Speaking to mediapersons, Justice Ramasubramanian said the officers
were asked to submit ATRs on various advisories issued by the Commission on issues
such as mental health, bonded labour, right to food and safety, etc.

“They were asked to ensure timely submission of reports so that justice is ensured to the
victims of human rights violations. It was also emphasised that compliance reports are
submitted on priority,” he said.

Justice Ramasubramanian further added that they interacted with the representatives of
civil society, NGOs and human rights defenders in the state.

The NHRC chairperson along with members, Justice Bidyut Ranjan Sarangi and Vijaya
Bharathi Sayani heard the cases. The victims, complainants and the authorities were
present during the hearing.

The cases included custodial deaths, deaths in state-run homes, death of children in
hospitals due to fire, death due to drowning, stray dog bite, child trafficking, denial of basic
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human amenities, crime against women, including rape, crime against children, missing
persons, police atrocities, suicidal deaths, non-registration of FIR by police and
electrocution, among others.

Following the hearing, 38 cases were closed. It was also observed that payment of
compensation under the ‘Victim Compensation Scheme, to the tune of "1 crore is pending
in 25 cases, and appropriate instructions in this regard were issued.

The Commission also interacted with the member secretary, Odisha State Legal Services
Authority who ensured disposal of the matters after payment of the compensation.
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By Sheshnath Rai Edited By: Ashish Mishra Updated: Wed, 23 Jul 2025 03:10 PM (IST)
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against-women-and-children-in-nhrc-camp-4165681
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Senior IPS officer Anand Swaroop appointed DG (Investigation) in NHRC

https://www.ptinews.com/editor-detail/Senior-IPS-officer-Anand-Swaroop-appointed-
DG--Investigation--in-NHRC/2753129

NEW DELHI: (Jul 23) Senior IPS officer Anand Swaroop has been appointed as Director
General of Investigation, National Human Rights Commission (NHRC), according to an
order of the Personnel Ministry.

Swaroop is a 1992 batch Indian Police Service officer of the Uttar Pradesh cadre.

The Appointments Committee of the Cabinet has approved his appointment as Director
General (Investigation), NHRC, said the order dated July 22.
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The tenure of the appointment has been made from the date of assumption of charge of
the post on or after 01.08.2025, for a tenure up to the date of his superannuation on
31.08.2029 or until further orders.

Shri Anand Swaroop to join as Director-General (Investigation) in NHRC

IPS officer Shri Anand Swaroop has been appointed as Director-General (Investigation)
in National Human Rights Commission (NHRC). The appointment has been made
through Appointments Committee of the Cabinet.

The tenure of the appointment has been made from the date of assumption of charge of
the post on or after 01.08.2025, for a tenure up to the date of his superannuation on
31.08.2029 or until further orders, whichever is earlier vice Shri R. Prasad Meena, IPS
(AM:1993) consequent upon his superannuation on 31.07.2025.

Anand Swaroop, a 1992-batch IPS officer currently serving as Additional Director General
(ADG) at Police Headquarters. Mr. Swaroop brings with him a wealth of experience,
having served in key positions including as Inspector General (IG) in the Indo-Tibetan
Border Police (ITBP), where he was later elevated to the rank of ADG in 2023.
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NHRC Appoints Anand Swaroop as Director General (Investigation)

https://www.northblocksouthblock.com/nhrc-appoints-anand-swaroop-as-director-
general-investigation/

Last updated: July 23, 2025 6:19 pm

Parijat Tripathi
Veteran IPS Officer to Replace R Prasad Meena Following Cabinet Approval

In a notable development, senior IPS officer Anand Swaroop (1992 batch, Uttar Pradesh
cadre) has been appointed Director General (Investigation) at the National Human Rights
Commission (NHRC). The appointment was approved by the Appointments Committee
of the Cabinet (ACC) based on a recommendation from the Ministry of Home Affairs, as
per an official notification issued by the Department of Personnel and Training (DoPT) on
Tuesday, July 22, 2025.

Transition in NHRC's Investigation Wing

Mr. Swaroop will take over from R Prasad Meena (1993 batch, Arunachal Pradesh—-Goa—
Mizoram-Union Territories cadre), who has held the position since December 7, 2024,
and is set to retire on July 31, 2025. Swaroop’s tenure is scheduled to commence on or
after August 1, 2025, and continue until his superannuation on August 31, 2029, unless
modified by future orders.

Career Trajectory and Background

Anand Swaroop is presently posted at the DGP Headquarters in Lucknow, awaiting
formal assignment since his elevation to the Director General rank on May 31, 2025. His
promotion occurred alongside that of fellow IPS officers Ashutosh Pandey (1992 batch)
and Neera Rawat (1993 batch), following the retirement of three senior DG-ranked
officers. While Pandey and Rawat have since taken up prominent roles, Swaroop’s
appointment to the NHRC now marks the culmination of that transition.


https://www.northblocksouthblock.com/nhrc-appoints-anand-swaroop-as-director-general-investigation/
https://www.northblocksouthblock.com/nhrc-appoints-anand-swaroop-as-director-general-investigation/

INDIAN MASTERMINDS, Online, 24.7.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Indian Masterminds

Senior IPS Officer Anand Swaroop Appointed Director General (Investigation) of
NHRC

NHRC Gets New Director General (Investigation) - Anand Swaroop to Succeed R Prasad
Meena

https://indianmasterminds.com/news/anand-swaroop-appointed-nhrc-director-general-
investigation-131488/

Indian Masterminds Bureau | July 23, 2025

New Delhi: In a significant appointment, senior Indian Police Service (IPS) officer Anand
Swaroop (IPS: 1992: UP) has been named Director General (Investigation) at the
National Human Rights Commission (NHRC). The decision was approved by the
Appointments Committee of the Cabinet (ACC) following a proposal from the Ministry of
Home Affairs, according to an official order issued by the Department of Personnel and
Training (DoPT) on Tuesday, July 22, 2025.

Transition of Leadership at NHRC’s Investigation Wing

Mr Swaroop will succeed R Prasad Meena (IPS: 1993: AM), who has held the post since
December 7, 2024, and is scheduled to retire on July 31, 2025. Mr. Swaroop’s tenure as
Director General (Investigation) is set to begin on or after August 1, 2025, and will
continue until his superannuation on August 31, 2029, or until further orders.

Background and Career Progression

Currently attached to the Director General of Police (DGP) Headquarters in Lucknow,
Anand Swaroop has been awaiting posting orders since his promotion to the DG rank on
May 31, 2025. This promotion came alongside IPS officers Ashutosh Pandey (IPS: 1992:
UP) and Neera Rawat (IPS: 1993: UP), who were also elevated to DG rank following the
retirement of three senior DG officers. While Pandey and Rawat have already been
assigned key postings, Swaroop’s appointment was pending until now.
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Anand Swaroop Assumes Helm at NHRC Investigation

Senior IPS officer Anand Swaroop has been appointed as the Director General of
Investigation at the National Human Rights Commission, replacing R Prasad Meena. A
1992 batch officer of the Uttar Pradesh cadre, Swaroop's appointment was confirmed by
the Appointments Committee of the Cabinet with immediate effect.

https://www.devdiscourse.com/article/law-order/3514635-india-israel-defence-talks-
highlight-rd-counterterror-collaboration

Devdiscourse News Desk | New Delhi | Updated: 23-07-2025 16:37 IST | Created: 23-07-
2025 16:37 IST

Anand Swaroop, a seasoned Indian Police Service officer from the 1992 batch, has been
appointed as the Director General of Investigation at the National Human Rights
Commission (NHRC). This new role sees Swaroop stepping into the shoes of R Prasad
Meena, who will retire on July 31, 2025.

The Personnel Ministry released an official statement detailing Swaroop's new position,
which has been approved by the Appointments Committee of the Cabinet. Swaroop is
poised to bring his extensive experience within the Uttar Pradesh cadre to his leadership
at the NHRC.

Swaroop's appointment reflects the government's continued emphasis on experienced
leadership within vital national institutions like the NHRC, aiming to uphold and investigate
human rights concerns across the country.
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By Mediawala - July 24, 2025
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Kiran24 July 2025 8:34 AM
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4 decades, hundreds of "custody deaths’, no murder conviction: The curious case
of Maharashtra

The impunity of India’s police
Tracing the broken trail of justice in India’s deadliest state for custody deaths.

https://www.newslaundry.com/2025/07/23/4-decades-hundreds-of-custody-deaths-no-
murder-conviction-the-curious-case-of-maharashtra

By:Prateek Goyal | 23 Jul, 2025

Zarina Yelamati’s life changed forever on a rainy June night in 1993.

She was just 27 then, a young mother of two, asleep beside her husband in a modest
railway quarter in Nagpur, when the police burst through the door. They claimed to be
looking for a robbery suspect named Anthony. But when they didn’t find him, they turned
on her husband, Joinus Adam Yelamati, a diesel mechanic who was once a suspect in
an old case.

By morning, her husband was dead — tortured in custody. And she was thrust into a battle
for justice that would consume half her life.

It took 25 long years and three different courts for the police officers who tortured Joinus
to finally be convicted. Though they were not held guilty of murder, the Supreme Court,
in September 2018, sentenced them to seven years of imprisonment.

It was a rare judgment. Considering that conviction rates in such cases across the country

| range from zero to one percent, according to Status of Policing in India Report 2025 which
cited data from the National Crime Records Bureau and the National Human Rights
Commission.

| In fact, not much has changed in decades. In 1994, a study by the Sardar Vallabhbhai
Patel National Police Academy suggested that out of 415 custodial deaths recorded
between 1985 and 1994 across India, only three had resulted in convictions.

The figures vary across sources but point to a singular trend around such cases in India,
especially in Maharashtra.

| In 2022, a Lok Sabha response by the Union Ministry of Home Affairs citing NHRC data
pointed to 155 custodial deaths from January 2021 to February 2022, with disciplinary
action in 21 cases but prosecution in none. Maharashtra topped the list, with 29 custodial
deaths in 2021-22 alone, as per the ministry’s response in the Lok Sabha. As per the
Status Of Policing in India Report 2025 too, Maharashtra has the highest number of cases
of deaths and rapes in police custody registered before the NHRC, with an average of 21
cases every year from 1994 to 2022. Out of 404 custodial deaths in the state between
1999 and 2017, FIRs were filed only in 53 cases and chargesheets in only 38.
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https://www.newslaundry.com/2025/07/23/4-decades-hundreds-of-custody-deaths-no-murder-conviction-the-curious-case-of-maharashtra
https://www.commoncause.in/wotadmin/upload/SPIR_2025.pdf
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But long story short: there has not been a single conviction on murder charges in such
cases in Maharashtra in at least the last four decades, as per information in the public
domain.

And behind these statistics are families struggling for justice.
The figures vary across sources but point to a singular trend.

In 2022, a Lok Sabha response by the MHA citing NHRC data pointed to 155 custodial
deaths from January 2021 to February 2022, with disciplinary action in 21 cases but
prosecution in none. Maharashtra topped the list, with 29 custodial deaths in 2021-22
alone. As per the Status Of Policing in India Report 2025 too, Maharashtra has the highest
number of cases of deaths and rapes in police custody before the NHRC, with an average
of 21 cases every year from 1994 to 2022. Out of 404 custodial deaths in the state
between 1999 and 2017, FIRs were filed only in 53 cases and chargesheets in only 38.

Nagpur: A rare conviction

Today, at 59, Zarina quietly goes about her duties as an attendant at the railway medical
clinic in Nagpur. But behind her composed exterior lies the harrowing story of what
happened in 1993 and the years that followed.

“My husband had returned from work and filled his duty register as usual,” Zarina recalled
about the incident on June 24, 1993. “We were all sleeping — our children were just eight
and nine years old — when the police kicked down our door. They didn’t ask questions.
They just started beating him.”

The policemen ransacked the house, she said, and under the pretext of a search,
molested her. “They dragged my husband out, tied him to an electric pole, and kept hitting
him with lathis. My children were terrified. | tried to hold them close, protect them — but
we were all terrified.”

The family was bundled into a police van. The assault didn’t stop. “Inside the van, they
kept touching me. At the Crime Branch office...they dragged Joinus into a room and
stripped him naked. Ten minutes later, they called me in. He was still naked. One officer
hit me and then tried to put his hand inside my saree and mocked me — ‘Give me your
nicker, I'll make your husband wear it.’ | still haven’t forgotten that night,” she said.

Later that night, they were taken to a hotel. While Zarina and the children waited in the
van, Joinus was taken inside. When he returned, he was barely conscious. He was thrown
into a lockup at Rani Kothi, without any charges being filed. By morning, he was dead.

“l didn’t even know he had died until the next day,” Zarina said, adding that her husband
was a tuberculosis patient. “They kept beating him all night...he was a railway employee.
Every day, he reported for duty and signed the attendance register. The police could have
checked that register and confirmed he was at work, not out committing a crime. But they
didn’t bother.”
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“An FIR was filed at Sadar police station. But that was just the beginning. For a year, my
relatives collected donations for me from the church so that | could feed my children. |
was 27, widowed, with two children. | got a job as a sweeper in the railways, because
Joinus was a railway employee. | did that job for 18 years and fought the case.”

But the battle went beyond the courtroom. “One day, some men came to my house and
threatened me. Told me not to testify...| told my lawyer, D Bastian...| got police
protection.”

The pressure didn’t end there. “The cops even tried to buy me off. Offered me Rs 25-30
lakh. | said I'd rather die than take money from them,” she claimed.

In the trial court, the policemen were given just three years. Zarina didn’t give up. She
went to the High Court, and then the Supreme Court. “l wasn’t even given compensation,”
she said. “But | knew | had to keep going.” In 2018, the Supreme Court sentenced them
to seven years in prison. “Half my life went into this battle. But at least they went to jail.
That gives me some peace.”

In the trial court, the policemen were given just three years. Zarina didn’t give up. She
went to the High Court, and then the Supreme Court. “l wasn’t even given compensation,”
she said. “But | knew | had to keep going.”

In 2018, the Supreme Court sentenced them to seven years in prison.
“‘Half my life went into this battle. But at least they went to jail. That gives me some peace.”
Mumbai: Stuck in procedure

In Mumbai, 64-year-old Leonard Valdaris continues his daily pilgrimage to St Joseph’s
Church in Wadala. Every morning, he spends two quiet hours in prayer before picking up
breakfast for his elderly mother. Every evening, he returns, seeking the peace that
continues to elude him. “Sitting in the church gives me some peace and hope, though |
am losing both with every passing day,” he said.

For the last 11 years, Leonard has been fighting for justice for his son Agnelo Valdaris,
who was allegedly tortured and killed in police custody. Despite a Supreme Court order,
the trial hasn’t even begun.

On April 15, 2014, Government Railway Police sleuths arrived at Leonard’s house, asking
about his son while hunting for suspected chain-snatchers. He took them to his parents’
home in Dharavi where 25-year-old Agnelo was staying that night.

“The moment we entered the house, policemen pounced on him and started beating him,”
Leonard claimed. “They only stopped when | told them | would complain to higher
authorities.”

Leonard claimed it was “the last time” he saw his son in “a normal state of health”. Agnelo
and three friends, including a 15-year-old minor, were taken to Wadala GRP police station
where they allegedly endured eight to nine hours of torture.
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For the last 11 years, Leonard has been fighting for justice for his son Agnelo Valdaris.

They were all allegedly stripped naked, beaten with grinder belts, and hanged upside
down. One of Agnelo’s friends was allegedly forced to perform sexual acts on him and
the minor. While the three others were eventually taken to hospital on April 16, Agnelo
was allegedly tortured more at the station.

On April 17, when Agnelo wasn’t produced in court, Leonard raised the issue with the
magistrate, who ordered police to present him. When the police didn’t comply, Leonard
took the court order directly to Wadala GRP police station, where officers claimed Agnelo
had been taken to Sion Hospital for “minor bandaging”.

“I rushed to the hospital and the moment my son saw me, he broke down crying, begging
me to save him,” Leonard claimed. “That image of his tearful, terrified face still haunts
me. He was a strong, loving boy, but he was covered in injuries and couldn’t even walk.”

Leonard alleged that he was forced to sign a statement claiming his son’s injuries were
self-inflicted. They threatened not to produce Agnelo in court unless he complied.

“Agnelo repeatedly told me not to write or sign anything, but | was concerned for my son’s
life and wrote what the police demanded,” Leonard claimed.

That night at 8.30 pm, Agnelo was discharged from the hospital. It was the last time
Leonard would see his son alive.

The next day, when police again failed to produce Agnelo in court, Leonard’s inquiries led
to a devastating revelation: police claimed Agnelo had tried to escape custody and died
by suicide, jumping in front of a train.

Despite filing an FIR on April 30, 2014, and securing a CBI investigation that alleged
evidence tampering by police officials, the case has been mired in procedural delays.

The CBI chargesheeted eight officers in 2016 for alleged criminal conspiracy, fabrication
of evidence, illegal detention, and physical violence, but not for murder. When Leonard
approached the Bombay High Court to include murder charges, it took three years for the
court to order the CBI to add IPC Section 302 in 2019. Even then, nothing moved forward.

“The accused then challenged this in the Supreme Court, which directed the trial court to
hear the matter afresh. This was again challenged, this time in the High Court,” said
Payoshi Roy, the lawyer representing the Valdaris family.

The eight accused officers moved in separate batches, with different outcomes creating
further delays. The trial against seven officers charged under Section 302 has been
stalled since 2019, pending the High Court’s decision on whether the main accused,
Jitendra Rathod, should face murder charges.
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‘What makes these cases especially difficult is the deep financial and power
imbalance...the victims’ families are extremely poor, while the police officers have the
resources to pursue prolonged and expensive litigation,” claimed Roy.

Meanwhile, the accused policemen are reinstated in their jobs. “They’re back to their
lives,” Leonard claimed. “And | am still slogging, watching my hope die a little each day.”

The CID had named 14 policemen in its investigation into the 2003 custodial death of
Khwaja Yunus, but the Maharashtra government had granted sanction to prosecute only
four: Sub Inspector Sachin Vaze and constables Rajendra Tiwari, Sunil Desai, and
Rajaram Nikam. All four were suspended in 2004, and Vaze later resigned in 2007.
Despite the charges, they were reinstated into the Mumbai Police in June 2020, following
the recommendation of a review committee led by then Police Commissioner Param Bir
Singh.

Newslaundry reached out to Inspector Jitendra Rathod, who was the in-charge of the
Wadala GRP police station at the time of the incident and is now posted in a traffic unit of
the Thane commissionerate, for comment. This report will be updated if a response is
received.

In Parbhani, Asiya’s 22-year-old vigil

In Parbhani district, 80-year-old Asiya Begum has maintained a 22-year vigil to seek
justice for her son’s death — a battle that has outlasted her husband’s life and one that
she thinks may go on even when she dies.

“At this pace,” she says with the weariness of two decades spent in courtrooms, “I doubt
the case will reach any conclusion even after | am gone.”

Her son, Khwaja Yunus, was a 27-year-old software engineer arrested in December 2002
in connection with the Ghatkopar bomb blast. Less than a month later, the Mumbai police
claimed he escaped during a transfer to Aurangabad.

A CID inquiry after a petition by Yunus’s father later revealed that Yunus died due to
custodial torture at Ghatkopar police station. His body remains missing to this day.

Five years ago, despite age-related ailments, Asiya never missed a single hearing. “I have
religiously read the newspapers every day for the last 18 years, hoping to see the headline
that says the men who killed my son have finally been punished...Now | wonder if that
day will ever come.”

The CID had named 14 policemen in its investigation into the 2003 custodial death of
Khwaja Yunus, but the Maharashtra government had granted sanction to prosecute only
four: Sub Inspector Sachin Vaze and constables Rajendra Tiwari, Sunil Desai, and
Rajaram Nikam. All four were suspended in 2004, and Vaze later resigned in 2007.
Despite the charges, they were reinstated into the Mumbai Police in June 2020, following
the recommendation of a review committee led by then Police Commissioner Param Bir
Singh.
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The case was formally admitted for trial only in 2009, six years after Yunus’s death.
Pending the grant of official sanction to prosecute officials, actual proceedings began as
late as May 2017. Hearings finally commenced in early 2018 under Special Public
Prosecutor Dhiraj Mirajkar. But Mirajkar was later removed after he sought to name more
policemen as accused. His removal stalled the trial for nearly four years due to the
government’s failure to appoint a replacement.

The Sessions Court repeatedly criticised the slow pace and the government’s handling of
the case. It wasn’t until June 2022 that a new prosecutor, Pradip Gharat, was appointed,
after which hearings resumed. However, in the two years since, only one witness has
deposed. More than two decades after Yunus’s death, the trial drags on.

Sayyad Hussain, brother of Khwaja Yunus, claims, “The policemen who killed my brother
lived their lives freely, enjoyed their youth, and faced no consequences, while my family
has been left to suffer. My father died waiting for justice. My mother is nearing the end of
her life. | don’t know when justice will be done or if | will ever live to see it.”

Newslaundry reached out to Pradeep Gharat, the special public prosecutor appointed by
the state government in the case. “Sachin Vaze has been filing one application after
another to obstruct the trial. He even moved a discharge application after a withess had
already been examined. It’s clearly an attempt to delay the proceedings. | have urged the
court to issue a notice to his lawyer, asking on what basis such an application can be filed
at this stage, and to justify why it shouldn’t be deemed illegal.”

Vaze is currently in jail.His lawyer could not be reached for comment.
Holes in Maharashtra’s new policy?

On April 15, during a cabinet meeting, Maharashtra Chief Minister Devendra Fadnavis
announced a new policy to offer fixed compensation for custodial deaths: Rs 5 lakh for
“‘unnatural” deaths and Rs 1 lakh for suicides. According to the Chief Minister’s Office,
“‘unnatural” includes deaths from medical negligence, accidents, jail staff assaults, or
inmate violence.

Fadnavis claimed the policy aligns with National Human Rights Commission (NHRC)
guidelines, but key aspects of the NHRC’s mandate — such as fixing accountability and
prosecuting negligent officials — were absent.

This omission is especially troubling given Maharashtra’s poor record on custodial deaths.

The 1994 study by the Sardar Vallabhbhai Patel National Police Academy cited previously
in this report had pointed to systemic efforts by police to conceal custodial deaths and
instances of torture. Common cover-up methods included failing to register complaints,
denying that the person was in custody, falsifying post-mortems, tampering with records,
intimidating witnesses, and assigning internal inquiries to officers from the same unit. The
study also noted the complicity of doctors and magistrates, who were found to assist in
these efforts by fabricating medical reports or suppressing evidence.
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Police often attributed deaths in custody to suicide, illness, heart attacks, accidents, or
escape attempts even when circumstances pointed to foul play. In several cases, they
denied the person had ever been in custody, falsely claiming the death occurred during
armed encounters. Victims’ families reported being coerced into signing statements
attributing the death to natural causes and, at times, being offered bribes for their silence.
In extreme cases, police reportedly disposed of bodies secretly to prevent further
investigation or exhumation.

The report concluded that the widespread use of torture stemmed from a deep-rooted
culture of impunity, where police operated with the belief that they would not face
consequences.

This report was made possible by those who contributed to our NL Sena project on police
impunity.
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Custody death: One woman’s 25-year battle in Nagpur that broke the silence

https://www.nagpurtoday.in/custody-death-one-womans-25-year-battle-in-nagpur-that-
broke-the-silence/07231527

Published On : Wed, Jul 23rd, 2025

By Nagpur Today Nagpur News
4 decades, 400+ custodial deaths, zero murder convictions in Maharashtra.

Nagpur: On a stormy night in June 1993, Zarina Yelamati’s life was shattered in the most
brutal way imaginable. The young mother, just 22 at the time, was asleep in her railway
guarters in Nagpur when police officers barged in, searching for a man named Anthony.
They didn’t find him. Instead, they took her husband, Joinus Adam Yelamati, a diesel
mechanic with the railways, and tortured him through the night. By morning, he was dead,
according to a news portal “newslaundry” which dealt with the subject in detail.

More than 30 years later, Maharashtra continues to top the charts in custodial deaths,
and yet, the state hasn’t seen a single murder conviction in such cases in over four
decades. Joinus Yelamati’'s case stands out not just because it led to a rare conviction,
but because of the sheer persistence of one woman from Nagpur, who spent 25 years
fighting the system to bring her husband’s killers to justice. And even that justice was
partial.

A wall of silence in custody deaths

Despite being India’s most industrialised state, Maharashtra continues to carry a
shameful legacy. According to the Status of Policing in India Report 2025, the state has
consistently registered the highest number of custodial deaths and rapes reported to the
National Human Rights Commission (NHRC), averaging 21 cases annually between 1994
and 2022.

Between 1999 and 2017 alone, 404 custodial deaths were recorded in Maharashtra. Yet,
only 53 FIRs were filed, 38 chargesheets prepared, and not a single conviction for murder.

In the same period, families like Zarina’s were left to fight a battle that the state machinery
appeared determined to suppress.

The Nagpur case that refused to be buried

June 24, 1993: “My husband had just returned from duty. We were asleep with our two
children when police broke open our door and began thrashing him,” Zarina recalls. The
officers molested her, dragged Joinus out, tied him to a pole, and beat him mercilessly.
“Even our children, just 8 and 9 years old, watched in terror.”

Joinus was taken to the police crime branch office, stripped, beaten again, and mocked.
“They humiliated us in every way possible. He was sick, a TB patient, but they didn’t stop.”
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By dawn, he was dead in the lock-up at Rani Kothi. No charges. No arrest memo. No
explanation.”

From widowhood to a 25-year legal war

An FIR was filed at Sadar police station, but justice moved at a glacial pace. With no legal
aid or compensation, Zarina became a railway sweeper to feed her children. Relatives
collected donations from local churches to keep the family afloat.

Threats followed. Bribe offers came. “They tried to shut me up with Rs 25-30 lakh. | said
I'd rather starve.”

The trial court sentenced the accused cops to just three years. Unfazed, Zarina
approached the Nagpur Bench of Bombay High Court, then the Supreme Court. In
September 2018, the apex court finally enhanced the punishment to seven years under
Section 330 (voluntarily causing hurt to extort a confession), not murder.

It was still a rare moment. In a state where most custodial deaths vanish into silence,
Nagpur became a rare site of police accountability, even if partial.

“Half my life was consumed by this. I'm still standing, because they need to know we
won’t forget,” Zarina says today, working quietly as a medical attendant in Nagpur.

Systemic apathy, from Mumbai to Parbhani
Zarina’s case is a chilling outlier. For most others, justice is deferred, or denied.

* In Mumbai, Leonard Valdaris has waited 11 years for the trial in his son Agnelo’s death
to begin, despite a CBI probe and a Supreme Court directive. Eight officers were charge-
sheeted, yet no one has been convicted.

* In Parbhani, 80-year-old Asiya Begum is still waiting for justice in the 2003 custodial
killing of her son Khwaja Yunus, a software engineer whose body was never recovered.
Despite CID evidence of torture, the trial drags on, now 22 years later, after the state
refused to sanction prosecution for 10 out of the 14 accused officers.

Even the state’s much-touted new policy on custodial deaths, announced in April, merely
offers fixed compensation of Rs 5 lakh, with no focus on accountability, criminal
prosecution, or institutional reform.

Cover-ups and complicity

As per a 1994 report by the Sardar Vallabhbhai Patel National Police Academy, custodial
deaths are routinely covered up using tactics such as:

* Falsifying post-mortem reports
» Tampering with station records

 Coercing families to sign false affidavits
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* Failing to register complaints or FIRs
* Bribing victims’ families to withdraw complaints
* Delaying or denying prosecutions through bureaucratic hurdles

Doctors and magistrates, too, have been complicit in many cases, forging reports or
suppressing critical medical evidence, the report added. And so the impunity thrives.

Maharashtra: Still leading for all the wrong reasons

In 2021-22, the Ministry of Home Affairs confirmed that Maharashtra recorded the highest
custodial deaths (29) in India. But no prosecution was initiated in any of those cases.
Even disciplinary action was limited to a handful.

What these figures fail to show is the devastating impact on the survivors — women like
Zarina, families like Leonard’s and Asiya’s, who are forced to navigate an apathetic
criminal justice system while the accused officers often return to their posts or enjoy
political protection.

One conviction, a thousand battles ahead

Nagpur’s rare conviction is not a celebration, it is a painful reminder of what it takes to
break the silence.

One woman’s refusal to give up, despite systemic resistance and personal suffering,
forced the state to act, reluctantly, incompletely. But her story stands in contrast to
hundreds of others across Maharashtra, where no such reckoning ever arrives.

Unless deep institutional reforms are brought in, and the culture of silence, bribery, and
bureaucratic shielding is dismantled, custodial deaths will continue to rise, and justice will
remain, as ever, out of reach.
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Students who qualified NEET and JEE felicitated by Yuvodaya

Yuvodaya chairman Abhiram Dash exhorted the young generation to work for the society
and contribute to nation-building.

https://www.newindianexpress.com/states/odisha/2025/Jul/23/students-who-qualified-
neet-and-jee-felicitated-by-yuvodaya-3

Express News Service| Updated on: 23 Jul 2025, 10:11 am
1 min read

BHUBANESWAR: The Yuvodaya Institute organised a Achiever’s Meet at SOA University
here calling upon youths to channel their intellect, vision and determination toward the
mission of nation-building.

The event brought together students, parents, educators, and dignitaries to honour the
meritorious students who cracked the NEET and JEE 2025. Institute officials said the
students nurtured and guided by Yuvodaya were felicitated for their outstanding
performance.

NHRC member Justice Bidyut Ranjan Shadangi, noted neurosurgeon Prof Dr Ashok
Mahapatra, leading cardiologist Prof Dr Shishushankar Mishra and former Ambassador
Sanjay Panda graced event and lauded the achievements of the students.

Yuvodaya chairman Abhiram Dash exhorted the young generation to work for the society
and contribute to nation-building. Director Ambarish Dash said every achievement of
Yuvodaya’s students is a testament to the institution’s holistic approach, mentorship and
a culture that nurtures both intellect and integrity.
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Forum for Human Rights to Hold Public Meeting on J&K Statehood Today in Delhi

122 former civil servants, top political leaders, military veterans, activists back demand
for immediate restoration

https://www.knskashmir.com/forum-for-human-rights-to-hold-public-meeting-on-jandk-
statehood-today-in-delhi-196620

By KNS Desk Srinagar | Posted on Jul 23, 2025 | Updated on Jul 23, 2025

Srinagar, July 23 (KNS): In a significant push for the restoration of Jammu and Kashmir's
statehood, the Forum for Human Rights in Jammu and Kashmir is hosting a major public
meeting titled “Statehood Now” today from 4 to 7 pm at the Deputy Speaker's Hall,
Constitution Club of India, New Delhi.

The gathering aims to bring together national and regional voices in support of reinstating
J&K'’s full constitutional status.

Prominent political leaders from Jammu and Kashmir and Ladakh will speak at the
meeting, including former Chief Minister and sitting Member of Parliament Dr. Farooq
Abdullah, Deputy Chief Minister Sushil Kumar Choudhary, MP Aga Ruhullah Mehdi, MLA
Mohammad Yusuf Tarigami, Ladakh Buddhist Association’s Issey Namgyal, and Kargil
Democratic Alliance leader Sajjad Kargili. Their participation signals a rare coming
together of voices across regions and ideologies to press for the long-standing demand
of restoring J&K’s statehood.

From the national political spectrum, the meeting will be joined by several sitting Members
of Parliament including Naseer Husain of the Indian National Congress (INC), Tiruchi
Shiva of the DMK, Manoj Kumar Jha of the RJD, Igra Choudhary of the Samajwadi Party,
and Manish Tewari of the Congress. Also expected to address the gathering are Dipankar
Bhattacharya, General Secretary of the CPI-ML, and Nilotpal Basu, a senior CPI-M Polit
Bureau member. Additional MPs and party representatives may join, depending on
Parliament proceedings during the day.

A major highlight of the event will be the presentation of a petition on the restoration of
statehood to Jammu and Kashmir, signed by 122 former senior civil servants and public
figures.

The signatories include former Union Home Secretary Gopal Pillai, former Deputy
National Security Advisor Latha Reddy, retired military officers such as Generals Ashok
Mehta and S.G. Vombatkere, and Air Vice-Marshal Kapil Kak.

The list also features former NHRC Secretary-Generals P.C. Sen and P.S.S. Thomas,
Group of Interlocutors member Radha Kumar, and Shantha Sinha, former Chairperson
of the National Commission for Protection of Child Rights.
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Several renowned academics, journalists, and public intellectuals have also endorsed the
petition. These include historian Ramchandra Guha, economist Jayati Ghosh, professors
Amit Bhaduri, Zoya Hasan, and Tanika Sarkar, as well as editor Vaishna Roy, and senior
journalists Anand Sahay and Badri Raina. Activists such as Aruna Roy, Nikhil Dey,
Arundhati Dhuru, and Enakshi Ganguly have also added their voices.

Civil society leaders from Jammu and Kashmir, including Zafar Choudhury and Farooq
Renzu Shah, along with prominent Kashmiri Pandits Sanjay Tikoo and M.K. Raina, have
backed the initiative.

According to KNS, organisers say the meeting reflects growing national concern over the
continued denial of statehood to Jammu and Kashmir following the revocation of Article
370 in August 2019. “The demand for statehood is no longer a regional plea — it is a
constitutional and democratic necessity,” a Forum member said ahead of the event.

The petition will be formally presented to Members of Parliament during the meeting,
adding further pressure on the Centre to act on its past commitments to restore full
statehood.(KNS)
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Mumbai News: Muslims Urge FIRs Against Delhi Vloggers For Alleged Defamation
Of Islam, Prophet Muhammad And Quran

The complaint, filed by Zakir Hussain Mustafa Shaikh, a resident of the area, stated that
the vloggers have made defamatory remarks in videos released on social media over the
last six months. "We want to follow the law and respect the Construction.

https://www.freepressjournal.in/fmumbai/mumbai-muslims-urge-firs-against-delhi-
vloggers-for-alleged-defamation-of-islam-prophet-muhammad-and-koran

FPJ News Service | Updated: Wednesday, July 23, 2025, 06:16 PM IST

Muslims in Mumbai have been asked to file complaints with the police against a group of
vloggers who have made statements defaming Islam, its prophet Muhammad, and the
holy book, Koran.

On Tuesday, a complaint was filed at Shivaji Nagar police station against four persons
based in Delhi. The complaint, filed by Zakir Hussain Mustafa Shaikh, a resident of the
area, stated that the vloggers have made defamatory remarks in videos released on
social media over the last six months. "We want to follow the law and respect the
Construction. We have the police, especially those in Delhi, to file FIRs against the
culprits,” said Shaikh.

Yusuf Ansari of the Hazrat Khwaja Garib Nawaz Welfare Association, which has written
to the National Human Rights Commission, petitioning the organisation to issue orders
to law enforcement agencies to start investigations into complaints, said that he is
shocked that police have not taken action against the culprits. "We have been watching
them download videos where they abuse Islam, Prophet Muhammad, and the holy Koran.
We have asked Muslim organisations in Delhi to file complaints. That has not happened.
We are gathering support in Mumbai to get the police to file FIRs. We do not want to come
out on the streets or hold protest marches," said Ansari.

The videos criticise religious practices such as the sacrifice of animals during Eid and the
idea of heavenly rewards. Ansari's group has created a format for complaints and is
distributing it across Mumbai. "We are sending the forms across the city so that
complaints can be filed at every police station and the zonal police headquarters," said
Shaikh.
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